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Notes of the Registry

Orders of the Tribunal
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Tewrd el WReusray, WMetwutsel for the
appldcant sal Ghrl NeClllath,id, 5t
B whom & topy oF the Cuale Bt Toan ssrved] Jppests
iog o bohalf of tha Taspenditowiialleays and Hefue

adiss Counpel

pad the rocaris ghacsd bofre ua,

In course of hearliay ShEl RaLh, peinted sut whet
as per the provisien of the Scvhema fer grant of
MColp -te the rallway servanty, a Sereening Cewnie

. tApe has been set up by the Standing Csmmittee which
meets twice a year Xduring the first week of Jamuaty
of the previous Financial Year and during the first
week of July of amy Financial Year) to precess the
gases, It is in this vennection, Shri Rath sube
mitted that the matter may be forwarded te the
Camnittee fer censidering the grisvances with
regird te ACP, as reised herein. |

Having heaprd the ld.Counsel ¢f beth the sides,
we dispese eof this 0.4, with direction that the
applicatien be sent to the Screening Committes to
be held in the menth ef January ;2008 te censider
the cise ef the applicante
be treated as part e¢f the representatien te be put
up befere the Committee,

A copy of the Oy, may

With the ebservation and directien as made abevey
this O.4e iz disposed e¢f at the stage ¢f admissiens
Ne cestse
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